” IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:V

AT HYDERABAD

0.A.No.1061/97 Date of Decision: 21,8,1997

| —————

BETWEEN:

M.V, Rao _ees Applicant
AND
1. Union of India, rep. by
General Manager,
South Eastern Railway,

Gardenreach,
Calcutta,

3, Chief Personnel Officer,
: South Eastern Railway,
~ Gardenreach, Calcutta.

3. Divisional Rallway Manager,
South Eastern Railway,
Waltair Division, Waltair «++ Respondents.

Counsel for the‘applicant :  MzG. Ramachandra Rao

Counsel for the Respondents: Mr,C.V., Malla Réddy

CGRAM: S : : .
THE HON'BLE SRI H, RAJENDRA PRASAD: MEMBER (ADMN)

ORDER ‘
(Per Hon'ble Sri H. Rajendra Prasad: Member' (Admn)

1, Heard Mr,G. Ramachandra Rao for the applicant and

Mr.C.V. Malla Reddy on behalf of the Respondenté.
T g, The applicant, whose date of birth had been recorded

and consistently shown as 11,5,1939, was due to regire on

superannuaticn on 10.5,1997, However, he was ordeied to

retire on 13.3,1997 (F/N) owing to reasons found recorded

in Annexuré-IV to the OA(DRM (P) WALTAIR Memorandum No.WpG/
ENGG/MVR dated 13,3.1997),

3. The Grievance of the applicant in the present OA

is that despite representations and reminders, none of his

retirement benefits have been sé%tled»so far and the case is
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getting inordinately delayed, It is seen from Annexure-X
that the entire casé now rests with Zonal Headquarters,
GardenbBeach. That was the position as’intimafed to the
applicant on 11.6.1997. There has been evidentl;Tprégress

thereafter,.

4, The facts of the case are straightforward,

According to the authorities the officer was to superannuate
on 31.5.1996., However, he continued in service even after
that date and was asked to retire on 13.3.1997, an order
which he readily éompiied. It is foi the Respondents to
take necessary action to regulate? if and as necessary, /
the period between 31,5.1996 and 13.3.1997, as per rules. |
What is, hawéver, urgently required is-tﬁat sanction of

his ter@inal benefits should not be dela&ed on any account,
" Respondent-1 is, therefore, directed to have this case I
examined without any loss of time and to ensureithat all
claims are'duly‘processed, sanctioned, and settled within
a period of 45 days from the date of receipt of a copy of
this order. Q | |
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COURT OFFICER ]
Central Adiministrative Tribunal/~
Hyderabad Bench. ‘



